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Clause 1 — Short Title and Commencement
SHRI ARUN JAITLEY: Sir, I move:
(2) That at page 1, line 2, for the figure "2014", the figure "2015" be substituted.

The question was put and the motion was adopted.

Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one amendment
(No.1) by Shri Arun Jaitley.

THE ENACTING FORMULA
SHRI ARUN JAITLEY: Sir, I move:

(1) That at page 1, line 1, for the word "Sixty-fifth", the word "Sixty-sixth"
be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.

SHRI ARUN JAITLEY: Sir, I move that the Bill, as amended, be passed.
The question was put and the motion was adopted.
MR. DEPUTY CHAIRMAN: The House is adjourned for thirty minutes for lunch.

The House then adjourned for lunch at thirty-nine minutes

past one of the clock.

The House re-assembled after lunch at
nine minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

RE. AN ISSUE RAISED ABOUT CERTIFICATION OF A BILL AS A
MONEY BILL BY THE SPEAKER OF LOK SABHA
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SHRI SITARAM YECHURY (West Bengal): Sir, we all agree with him.

...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, we support the point made by him.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you. Sit down. I will allow you.
...(Interruptions)... Before discussing it further, I want to make one point here. The
Constitution does not provide this House or me, the Chair, to sit on judgement as
to whether a Bill is a Money Bill or not. It is entirely for the hon. Speaker of
the Lok Sabha to certify whether a Bill is a Money Bill or not. In this case, and
on any Bill, that is the position. If the hon. Speaker has certified it to be a Money
Bill, T have to take it like that only. That is all. ...(Interruptions)... All right. I

will allow you.

SHRI SITARAM YECHURY: Sir, I just want to make one point. We fully

understand your position.
MR. DEPUTY CHAIRMAN:*. I am sorry; I am sorry! That word is expunged.

SHRI SITARAM YECHURY: No, no. It should not be expunged. It should be
there. Otherwise, if you don’t say it, I would say it; you are *! In this situation,

the Constitution prescribes a certain procedure and that is sacrosanct till we change

* Expunged as ordered by the Chair.
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the Constitution; there is no doubt about that. But, Sir, can we not, from the Rajya
Sabha, suggest to the hon. Speaker that there should be some criteria for deciding
whether a Bill is a Money Bill or not?

MR. DEPUTY CHAIRMAN: No.

SHRI SITARAM YECHURY: Sir, I am making a submission. Please consider
it. So far, the general sense and the general understanding has been that a Money
Bill is something that withdraws amounts out of the Consolidated Fund of India or
that leads to the accrual of some funds into the Consolidated Fund of India. Now,
if this criterion is not met — unless we take up the other course of challenging that
constitutional provision; that is a separate matter — from this House, can there not

be a set of rules framed for that? We frame rules for everything.

MR. DEPUTY CHAIRMAN: It is not binding on the hon. Speaker, even if

you frame a rule.

SHRI SITARAM YECHURY: Sir, that could be a suggestion from our House.
It is ultimately left to the hon. Speaker; I agree. But there could be a suggestion
from this House that there has to be a set of rules for this. You have rules for
everything. Why can’t you have rules which would suggest which Bills should be
considered as Money Bills and which should not be? At least, this appeal from
this House must go, irrespective of anything that the hon. Speaker may decide, and
which the Constitution provides for. We agree that that is the right of the hon.
Speaker of the Lok Sabha and that would remain. But from here an opinion can
go, and that is what we are asking you for. You must send an opinion from this
House that there should be a set of rules that would define the criteria for any Bill
that would fall under the purview of the definition of a ‘Money Bill’. It cannot be

an indiscriminate right.

MR. DEPUTY CHAIRMAN: Money Bill is defined in Article 110 of the
Constitution. Article 110 of the Constitution defines ‘Money Bill’.

SHRI SITARAM YECHURY: Sir, I agree. We go by that definition. Then, why
this clause in the Constitution again? As I told you, that is a separate matter. We
will have to take it up separately. But can we not, on the basis of the definition
under article 110, suggest to the hon. Speaker that there should be a set of rules
defining this?

MR. DEPUTY CHAIRMAN: Okay.

SHRI DEREK O BRIEN (West Bengal): Sir, I wish to add one point to what

my colleagues have said before this, on the liberal interpretation of the term ‘Money
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Bill’. Sir, my suggestion, through you, to the Chairman is that, without questioning
the ruling of the Speaker and the powers of the Lok Sabha Speaker, this House itself
sets up a Committee which will examine the liberal interpretation of Money Bill by
Members of the Rajya Sabha. Through you, Sir, we suggest to the hon. Chairman

that such a Committee is constituted in this House at the earliest.

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): Sir, under Article ...(Interruptions)...

SHRI K.N. BALAGOPAL (Kerala): Sir ...(Interruptions)...

MR. DEPUTY CHAIRMAN: After disposing of this, I will allow you.

...(Interruptions)... 1 have called the Minister. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, without disputing the larger sentiments
of senior colleagues, as a Member of this House, I have to state one thing. Article

110 (3) of the Constitution says, "If any question arises.."...(Interruptions)...
SHRI SITARAM YECHURY: Sir, we all know that. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Just give me two minutes' time.
...(Interruptions)... "..whether a Bill is a Money Bill or not, the decision of the
Speaker of the House of the People thereon shall be final." ...(Interruptions)... This

is the constitutional provision. ...(Interruptions)...
SHRI SITARAM YECHURY: We know that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yechuryji, let him say. ...(Interruptions)... Let him

say. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Mr. Deputy Chairman, Sir, my limited
submission is that if we want to change this provision, there is a provision in the
Constitution how to change it. But the Speaker there and the Chairman here are
completely sovereign in respective fields. And the larger question I would like to
raise is: Can we in this House ask this House to prepare a guideline as to how the

Speaker of the other House should conduct? That is the larger issue. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I think we cannot. ...(Interruptions)...

SHRI SITARAM YECHURY: This is a very wrong interpretation. All of us are
aware of the constitutional provision. We are only saying that we want the hon.
Speaker there to decide what are the sets of rules on the basis of which he or she
may decide that this is a Money Bill. We are not giving any sermons or anything

to anybody else. We all understand the Constitution. Hopefully, we are all literate
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even to understand the implications of it. We don't require learned counsels to
explain it to us. All that I am saying is, we know the Constitution. Unless there is
a Constitution amendment, we know that you cannot say anything or do anything.
We know that. All that we are suggesting from here is that the let hon. Speaker of
the Lok Sabha define for themselves, let the other House define, what will be the
set of rules to declare any legislation to be in the category of a Money Bill. Let

them do it. We are not giving them any directions or any sermons.

MR. DEPUTY CHAIRMAN: Can this House give a suggestion to the Lok
Sabha? ...(Interruptions)...

SHRI SITARAM YECHURY: Why can't this House give a suggestion?
...(Interruptions)... Sir, my right as a Member of Rajya Sabha is being curtailed; I
feel. Therefore, 1 think, we can give our opinion. ...(Interruptions)... Nobody can

stop us from giving our opinions. ...(Interruptions)...

SHRI D. RAJA: Sir, before you give your ruling, listen to me also. I understand
your position and don't give a ruling at this point of time; reserve your ruling.
As suggested by Mr. Derek, this House can suggest to the Chairman to set up a
Committee so that that Committee can go into the issue and redefine the powers of

Rajya Sabha so that there is no clash between the two Houses. ...(Interruptions)...
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if any question arises whether a Bill is a Money Bill or not, the decision of the
Speaker shall be final.
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MR. DEPUTY CHAIRMAN: I have understood your point. Now, I will do one

thing. I am not giving a ...(Interruptions)...



318 Re. An issue raised... [RAJYA SABHA] ...speaker of Lok Sabha

SHRI K. K. RAGESH (Kerala): Sir, a Money Bill is...(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 will come to that. ...(Interruptions)... I am not
giving a...(Interruptions)... Let me finish, please. I am not giving a ruling on this

now. ...(Interruptions)...
SHRI K.K. RAGESH: A Money Bill can be...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. I will call you. Let me finish this. I will
call you. ...(Interruptions)... On this subject, your leader has spoken. Now, you sit
down. ...(Interruptions)... On this subject, your leader has spoken. That is enough.
...(Interruptions)... Mr. Ragesh, on the issue of Money Bill, your leader has spoken.

...(Interruptions)... 1 am not allowing you.

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, I just want to make one point.
The Constitutional provisions are there. We respect the Constitutional provisions. The
role of the Speaker is there. We respect the role of the Speaker. However, Sir, the
broader point is the following: that in the last Finance Bill that we just discussed,
considered and returned, in five very important pieces of legislations, amendments

were made and they were part of the Finance Bill.
MR. DEPUTY CHAIRMAN: That is over now. You talk about this.

SHRI JAIRAM RAMESH: Sir, I am making a point. Please allow me to finish.
Regarding depriving Members of a valuable right to scrutinise the legislation, to
understand its implications in its totality and come back better informed and in a
better position to debate, discuss and pass the legislation, the broader point I want
to make is that getting into these technicalities of what is a Money Bill and what
is not a Money Bill, there is a larger political point that I am driving at is that, in
its wisdom, I request the hon. Leader of the House to please do not deprive other
Members of this House the opportunity for looking at these amendments. Ultimately,
we will support the position. I have no doubt in my mind that the five Bills that
he made part of the Finance Bill and which we agreed to, would have, perhaps,
passed in the Monsoon Session.

MR. DEPUTY CHAIRMAN: Now, Shri Sharad Yadav. That is already passed
here. Talk about this Bill.

SHRI JAIRAM RAMESH: Therefore, Sir, the same principle applies to the black
money legislation also. There has been no opportunity to study the full implications
of this legislation, even though all of us are united in fighting the menace of black

money. ...(Time bell rings)...

MR. DEPUTY CHAIRMAN: That is okay.
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SHRI JAIRAM RAMESH: Now, Sir, if we raise this question, we will be said
to be...

MR. DEPUTY CHAIRMAN: That is okay.

SHRI JAIRAM RAMESH: Sir, one minute.

MR. DEPUTY CHAIRMAN: No, I have to take up the other Bill.

SHRI JAIRAM RAMESH: Sir, I rarely speak. Please give me an opportunity.
MR. DEPUTY CHAIRMAN: But you made your point. That is enough.

SHRI JAIRAM RAMESH: Those who raised the question for this legislation,
their bona fides will be questioned saying that they are against bringing black money

back. This is a very important issue. The legislation has made...
MR. DEPUTY CHAIRMAN: Okay; Shri Sharad Yadav. That is okay.

SHRI JAIRAM RAMESH: This is not the first time that such a legislation is
..(Time bell rings)...

MR. DEPUTY CHAIRMAN: That is okay. 379 dIfelq| ¥RS Sil, 39 difery|
SHRI JAIRAM RAMESH: Sir, you are determined not to allow me to speak.
MR. DEPUTY CHAIRMAN: I have allowed you enough. Now, Sharadji.
SHRI JAIRAM RAMESH: This is very unfair, Sir.
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MR. DEPUTY CHAIRMAN: Now hon. Members... ... (Interruptions)...
SHRI K. N. BALAGOPAL: Mr. Deputy Chairman, Sir... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, No. ...(Interruptions)... No discussion on this.

...(Interruptions)...
SHRI K. N. BALAGOPAL: Sir, I have given a notice.
MR. DEPUTY CHAIRMAN: Nothing on this. ...(Interruptions)...
SHRI K. N. BALAGOPAL: Sir, I am a disciplined Member. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Nothing on this. ...(Interruptions)...

SHRI K. N. BALAGOPAL: On this, I gave a notice. ...(Interruptions)... 1 gave

a letter.

MR. DEPUTY CHAIRMAN: I am not allowing you on this. ...(Interruptions)...

I am not allowing you. ...(Interruptions)...
SHRI K. N. BALAGOPAL: Sir, I am a disciplined Member. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your leader has... ... (Interruptions)... 1 cannot
allow you. ...(Interruptions)... On this, I am not allowing you. ...(Interruptions)...

Nothing will go on record. ...(Interruptions)... Your leader has spoken. What more
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you want? ...(Interruptions)... No, I am not allowing you on this. ...(Interruptions)...
No, no. Not on this. This cannot be a discussion like this. ...(Interruptions)... Please

sit down. ...(Interruptions)...

SHRI K. N. BALAGOPAL: Sir, I gave a notice. ...(Interruptions)... As per the

rules.. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I am not allowing you on this subject. Sit down.

...(Interruptions)... No, 1 am not allowing. ...(Interruptions)...

SHRI K. N. BALAGOPAL: I want to know the rule. If I gave a letter objecting
to this, as per which Rule... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down, I am not allowing you. What are
you doing? ...(Interruptions)... If everybody wants to speak, how will we take up
the Bill? ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, he has given a notice. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): He has given a notice, Sir.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What notice? ...(Interruptions)... 1 do not know.
I have not got a notice on this. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Kindly check it up from your office, Sir.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. You please sit down. This is a point of
order raised by Shri Naresh Agrawal. Now, on this point of order... ... (Interruptions)...
Please sit down. I am on my legs. On this point of order, I have no notice. Apart
from that, there is no rule to give a notice on a point of order. Now, even though,
I should not have allowed it, I heard hon. Members. Because hon. Members wanted
to raise this issue, I allowed it. But I am telling you that the Constitution is very
clear that the Speaker is the final arbiter and authority to decide whether a Bill is
a Money Bill. However, 1 can give a ruling on this; I will convey your feelings

to the hon. Chairman.

SHRI TAPAN KUMAR SEN: Sir, for conveying the feelings of the hon. Member
of the House — as he wrote yesterday itself to the Chairman on this particular issue

— you need to hear him.
MR. DEPUTY CHAIRMAN: I will hear him. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: That is what I am asking for. That is what Mr.
K. N. Balagopal wanted to place before you. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: But there is a rule for this. ...(Interruptions)...
Now, Mr. Balagopal, if you have anything other than this subject, you can speak...
...(Interruptions)... Not on this subject.

SHRI K.N. BALAGOPAL: Sir, I am not going into the details. Sir, I gave a
notice earlier. I am not continuing with that. Already, the leaders have spoken. I
am supporting the point. But as has been said, the FEMA Bill is coming up, the
black money Bill is coming up. There is a provision in the FEMA Act itself that
the black money...

MR. DEPUTY CHAIRMAN: What is this?
SHRI K. N. BALAGOPAL: I gave a detailed letter to the Chairman.

MR. DEPUTY CHAIRMAN: The Chairman will decide. ...(Interruptions)... You
do not speak about the letter to the Chairman here. ...(Interruptions)...

SHRI K. N. BALAGOPAL: I gave a notice. I am not going into that because
the Chair is not allowing. I gave a notice. Yesterday, I raised the issue. A detailed
note, letter is there with the Chairman.

MR. DEPUTY CHAIRMAN: The Chair will consider that. If there is any other
issue, you speak. ...(Interruptions)...

SHRI K. N. BALAGOPAL.: Sir, in the morning, hon. Chairman, while he was in
the Chair, said that the lunch-break will be from 1.00 p.m. to 1.30 p.m. Expecting
that lunch will be there from 1.00 p.m. to 1.30 p.m., we went to the Notice Office
for giving amendments and all that. While coming back, we got an inference that
the discussion was going on. Lunch was announced from 1.00 p.m. to 1.30 p.m.
While coming back, we heard that there was a Select Committee motion by the
Minister. Naturally, when the discussion on the Companies Bill was going on, in
between, such a motion should not have been there. In between, a motion came
and, unfortunately, I have to say that there is no representation of Left in the Select
Committee on Land Bill. It is against the procedure. It was not informed. Secondly,
it is against the announcement that there is no representation from the Left. Actually,
yesterday, the names were collected from us also and these are not included. There
are two aspects: one is that the lunch-break is changed and another one is regarding
the procedure, in between a discussion on Bill, there should not be a motion for
selecting people. ...(Interruptions)...
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3t AR IR - T @ forr g, M 0 foran 21 L..(agm)...
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MR. DEPUTY CHAIRMAN: Mr. Minister, please. ...(Interruptions)...
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SHRI SITARAM YECHURY: Sir, I have got a point. It is not a question of
what he said that, firstly, does this Government and you also as the Chair, recognise
that Rajya Sabha is Rajya Sabha and Lok Sabha is Lok Sabha.

MR. DEPUTY CHAIRMAN: Yes. I agree.
SHRI SITARAM YECHURY: Do you recognise?
MR. DEPUTY CHAIRMAN: I agree.

SHRI SITARAM YECHURY: So, do not give us a logic here saying that because
it is a joint thing, we have no business here to raise that issue. That is wrong. Do
you agree? ...(Interruptions)... Who’s shouting there?

MR. DEPUTY CHAIRMAN: No, no. you proceed. ...(Interruptions)... You

proceed. You continue.

SHRI SITARAM YECHURY: Now, the second point. If that is the case, you
please think over it before you give any suggestion or ruling. Second point, the
Chair announced the lunch-break from 1.00 p.m. to 1.30 p.m. You have informed
the Members that that is the period they can go outside and have their lunch and
come back. And, at that time, the lunch break is not there. You continue the House.

...(Interruptions)...

SHRI DEREK O BRIEN: No, no. There was no such announcement made.

...(Interruptions)... There was no such announcement made. ...(Interruptions)...

SHRI SITARAM YECHURY: I was there. ...(Interruptions)... 1 was there.
...(Interruptions)... Sir, I am sorry. There was an announcement. Check your records.

...(Interruptions)... Check your records.
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MR. DEPUTY CHAIRMAN: Yes, yes.

SHRI SITARAM YECHURY: Check your records. There was an announcement.
Mr. O Brien, if you are not paying attention, I do not know; there was an

announcement. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will. 1T will. ...(Interruptions)... Yes. You are

correct. ...(Interruptions)...

SHRI SITARAM YECHURY: And, now, the Chair also agrees. If you don’t

mind ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will come back. ...(Interruptions)... I will come
back. ...(Interruptions)...

SHRI SITARAM YECHURY: If you don’t mind, the Chair also agrees to that.
Now, the point, Sir, is this. Why did you violate such things? It gives a wrong
impression for the Government also that you are manipulating, you are manoeuvring.
You have a discussion on the Companies Bill. You stop that half-way through and
get this Joint Committee proposal made here. Is it ever done? When you are having
a discussion on one Bill, one legislative matter, do you stop that discussion and bring
in a proposal to get a Joint Committee elected and then dispose of that matter and

continue with that discussion? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. Now, ...(Interruptions)...
SHRI SITARAM YECHURY: Have you ever done it as a Chairman?
MR. DEPUTY CHAIRMAN: Okay. You have made your point.

SHRI SITARAM YECHURY: I am saying all these things which show a certain

manoeuvring that you are doing. That is the point that I want to mention here.
MR. DEPUTY CHAIRMAN: Okay, you have made your point.
SHRI SITARAM YECHURY: No, no. I want answers to it, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... One question 1 will

answer. ...(Interruptions)...

SHRI SITARAM YECHURY: You will answer but let the hon. Ruling Benches
understand what is the question so that they may answer after you answer!

...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: Sitaramyji, ...(Interruptions)...

SHRI SITARAM YECHURY: The point is, why are you doing such a manoeuvring
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and such manipulation that does not speak well for the credentials of the Government?

...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: No, no; not manoeuvring. ...(Inferruptions)...
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MR. DEPUTY CHAIRMAN: Yechuryji, now let me react to it.

SHRI SITARAM YECHURY: Sir, there is a certain degree of practicality. Certain

practical issues are involved.
MR. DEPUTY CHAIRMAN: I am not disagreeing with it.

SHRI SITARAM YECHURY: My Members told me that they were asked to
give a name. They gave a name. Why was not that not included then? Why did
you ask for the name to be given then if this was the understanding?

MR. DEPUTY CHAIRMAN: You have made your point. I will give my ruling
and my view on this. Then we will go back to the Bill because it has to be taken
up. Yechuryji and Balagopalji have raised two points. First one relates to the Chair.

So, I would react to the first one.

SHRI SITARAM YECHURY: You only react to the issue concerning the Chair.

Let the Government react to the second issue.

MR. DEPUTY CHAIRMAN: I believe they have already said what they have to
say. I have to proceed with the business also. What you said is correct. It could have
been taken up after the Bill was disposed of. That procedure would have been better.
That procedure would have been more correct. I admit it. However, the Minister
informed the Chair through another Minister that there was some urgency and asked
if it could be taken up then. I was asked to consider that. I did not take it upon

myself. I asked the House if I could take that up. I said if the House would agree,
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I would take that up. I asked this question. At that time, nobody objected to that.
If anyone had objected to that, I would not have taken that up. But I understand
the other difficulty. At that time, your Members were not there. That is the problem.
I asked whether the House would agree to take that up. If, at that time, I heard a
voice saying ‘no,” I would not have taken that up.

SHRI SITARAM YECHURY: Sir, how can there be a voice saying ‘no?’

MR. DEPUTY CHAIRMAN: I put a question. Let me complete. I was putting
a question whether the House would agree to take that up. At that time, anybody
could say ‘no’ to that. That did not happen. Therefore, it was taken up. But I
concede your point. It would have been better if it had been taken up after disposing
of the Bill. I concede that.

Second point is regarding the Membership of the Rajya Sabha. I know the
political compulsions of the Ruling Party and other political parties. But the Chair
has no political compulsions. For the Chair and for all of us, the Rajya Sabha is
as important as the Lok Sabha. In the Constitution, if I am correct, the Council of
States is mentioned first. Simply because a Member of the other House is in the
Committee, that cannot be a reason to deny a Member of this House membership
in the Committee. That is my view. With that, it is closed. We shall now take
up the Black Money (Undisclosed Foreign Income and Assets) and Imposition of
Tax Bill, 2015.

SHRI SITARAM YECHURY: Sir, I want to ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I gave a ruling.

SHRI SITARAM YECHURY: Sir, I agree with that. I only want to make a point.
MR. DEPUTY CHAIRMAN: I gave a ruling.

SHRI SITARAM YECHURY: Sir, you did. I am not disputing that. I am only
saying that if you announce that you will have a lunch-break at a certain point,
then you cannot expect Members to be here who will say ‘no.’

MR. DEPUTY CHAIRMAN: I agree with that.
SHRI SITARAM YECHURY: Sir, that also you add.

MR. DEPUTY CHAIRMAN: That is why I said it could have been better if
it was taken up after that. I concede that. It is not that I rejected your point. I
conceded your point. When I conceded most of your points, you should be happy.

SHRI SITARAM YECHURY: I am, Sir.



Government [13 May, 2015] Bill 327

SHRI K. N. BALAGOPAL: Operation was successful but the patient died.

MR. DEPUTY CHAIRMAN: We shall now take up the Black Money (Undisclosed

Foreign Income and Assets) and Imposition of Tax Bill, 2015.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,
before the hon. Minister speaks, I have just one point. My Party is strongly supporting
this Bill. But, I would like to flag one point.

MR. DEPUTY CHAIRMAN: You can do so after he moves the Bill. Let him

move.

SHRI GHULAM NABI AZAD: We are not going to oppose. In that sense,
I want to make a point. It is being generally felt that this Bill has been made a
Money Bill just to undermine the position of Rajya Sabha. Many provisions of other
Bills have been incorporated in it; otherwise, this could not have been a Money
Bill. Since this has been brought forward, we are not going to oppose it. 1 would

just caution the hon. Finance Minister that this should not be repeated in future.

MR. DEPUTY CHAIRMAN: Okay. Now, hon. Finance Minister.

GOVERNMENT BILL — Contd.

The Black Money (Undisclosed Foreign Income and Assets) and
Imposition of Tax Bill, 2015

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS;
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Sir, I rise to move:

That the Bill to make provisions to deal with the problem of the Black money
that is undisclosed foreign income and assets, the procedure for dealing with
such income and assets and to provide for imposition of tax on any undisclosed
foreign income and asset held outside India and for matters connected therewith

or incidental thereto, as passed by Lok Sabha, be taken into consideration.

Sir, with this introduction, I would not make any opening comments because
of time constraints. Let the matter be discussed. I will say subsequently whatever
I have to say on this Bill. At that stage, I will also answer the question which
Mr. Azad has raised.

The question was proposed.



